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IN THE CUST OMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAI,

West Block No. 2, R.K. Puram, New Delhi —- 110 066,
Principal Bench, New Delhj

COURT NO. 11

‘Excise Stay Application No. 2778 of 2007 in Appeal No.
3095 of 2007

[Arising out of the Order-in-Appeal No. 140-CE/APPL/LDLHY/
2007 dated 28/06/2007 passed by The Commissioner of
Central Excise (Appeals), Chandigarh.]

M/s Indian Oi] Corporation Ltd. Appellant
Versus

CCE, Ludhiana Respondent

Appearance

Ms. Reena Khair, Advocate — for the appellant.

Shri A. N. Sharma, Authorized Representative (SDR) - for
the Respondent.

CORAM : Hon’ble Shri S.S. Kang, Vice President
Hon’ble Shri P. Karthikeyan, Member (Technical)

DATE OF HEARING : 04/02/2008.
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Per. S.S. Kang :-

The applicant is Public Sector Undertaking and
governed by the orders passed by the Hon’ble Supreme Court
irt the case of ONGC vs. CCE, Calcutta reported in 1992
(61) E.L.T. 3. The requisite permission to pursue the appeal
has not been filed by the applicant. Though, the appeal was
filed in 2007. In these circumstances, appeal is dismissed.
However, the appellant shall have liberty to apply for
restoration of the appeal on production of necessary clearance

from the COD.

(Dictated and pronounced in open court)

(S.S. Kang)
Vice President

(P. Karthikeyan)
Member (Technical)
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